RAJYA SABHA [19 February, 2003]

Communal clashes in the Country

*25. SHRI SURESH PACHOURI: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of communal clashes that tock place during the last
one year,

(b} the number of persons killed and injured in these clashes; and

(c} the details of steps taken by Government to enhance communal
harmony?

THE MINISTER OF STATE INTHE MINISTRY OF HOME AFFAIRS
{SHRI HARIN PATHAK}): (a) to {¢) A statement is laid on the Table of the
House.

Statement

(a) and (b) During last year (2002) 671 communal incidents have
been reported to have taken place in the country in which 1126 persons
were killed and 4138 persons sustained injuries.

(c) A variety of measures are being taken in a sustained manner by
the Central Governmenit 1o assist the States in the maintenance of peace
and communal harmony. These measures include sending alert messages
and advisories, sharing of intelligence, providing Central Para-military
Forces on specific request and assistance in the modernisation of Police
forces. Detailed Guidelines to promote Communal Harmony have also
been issued to all the States/Union Territories.

Besides these administrative measures, the Union Government has
alsc been taking promaotional efforts like observance of the Annual Quami
Ekta Week, conferment of Awards like Communal Harmony Awards and
Kabir Puraskar and allotment of grants to Non-Govemmental Organisations
who are engaged in various programmes for the promaotion of communal
harmony in the country. The National Foundation for Communal Harmony,
an autonomous organisation under the Union Home Ministry is also
engaged in various programmes for the promotion of Communal Harmony
in the country.
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SHRI KAPIL SIBAL: | just want to put one small question. it concerns
us that some organisations in this country have started increasing the
distribution of weapons of offence in the form of Trishul. These weapons
of offence which are now suddenly being distributed in increasing numbers
in certain parts of the State, and to a particular community suggests that
the Central Government shouid be very concemed about it. | want to
know the views of the Central Government. Are they not weapons of
offence, which can be used to disturb the communal harmony, and will
the Central Govermment take a serious note of that and ban these weapons
of offence so that such situations cannot arise for them to be used in the
future?

SHRI 1.D. SWAMI: Hon. Member is a very senior Supreme Court
lawyer. He knows that so far as the Arms Act is concerned, all these
things have tc be taken care of by the State Governments. The Central
Government maximum can, on complaint, make a reference to the State
Government. ...(/nterruptions)...

SHRI KAPIL SIBAL: It is a Central Act. ...(Interruptions)...

SHRI 1.D. SWAMI: It is a Central Act, but it is implemented by the
State Governments. ...(Inferruptions)...

SHRI KAPIL SIBAL: Wil trishul be banned under the Arms Act.
...(Interruptions)...

SHRI [.D. SWAMI: We will certainly consider it. ... (Interruptions)...

SHRI KAPIL SIBAL: Will you give an assurance fo this House that
you will certainly consider it. ...(Interruptions)...

SHRI 1.D. SWAMI: So far, there is no report with the Central
Government from any State Government .... (/nterruptions)....

SHRI KAPIL SIBAL: | think that the hon. Minister is not used to
read newspapers. ...(Interruptions)...
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SHRI |.D. SWAMI: The Government dces not act on newspaper
reports alone ...(Interruptions)...
SHRI JIBON ROY: You act on your own. ...(/nterruptions)...
Controversy over application of POTA in U.P.
*26. DR. ABRAR AHMED:t
SHRI SUKHDEYV SINGH LIBRA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government have taken note of the controversy arising
out of the recent application of POTA in Uttar Pradesh,

(b) if so, the details of the case and views of the State Government
thereon;

(c) whether Centre propose to forward some advice tc the State
Government on this development; and

(d) if not, the reasons therefor?

THE MINISTER CF STATE INTHE MINISTRY OF HOME AFFAIRS
(SHRI HARIN PATHAK): (a) and (b} The Government of Uttar Pradesh has
informed that S/Shri Udai Pratap Singh, Raghuraj Pratap Singh and Akshay
Pratap Singh have committed offences under the POTA, 2002 and the
action has been taken against them under the said Act.

{c) and (d) implementation of POTA, 2002 is the responsibility of the
State Governments/UT Administrations, law and order being the State
subject.
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T HAR FEWE: WuEfd weRd, N o gr A dren @ A
... (34qYrT)
1tThe question was actually asked on the floor of the house by Shri Abrar Ahmed.
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